331 Derailment oi 121
up Tamil Nadu
Express on
31-8-1981 (Statt.:)

MR. DEPUTY SPEAKER: They ate
not points of order at all___ This tJ
not the way you should conduct your-
sch'cs.

Mr dJaffer Shnriel, you please go

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI BHAGWAT JHA
AZAD>r Please sit down. Listen to him.
He is making an important statement.

MR. DEPUTY SPEAKER: I am not
permitting anyone to raise any point
ol order.

Now Mr. Jaifer Sharief

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHAIUEF); Sir,
with deep anguish 1 apprise the
House of an unfortunate accident
which took place on the South Central

Railway yesterday. At about 18.00
hours last evening, while 121 Up
Tamil Nadu Expres<! was running

through Ralapet station (it South Cen-
tral Railway, 17 coaches which were
3rd to 19th from the train engine”
derailed ol which 5 capsized interrup-
ting thraugti tr:ifficc. The engine along-
with first two coaches and the rear-
most two coaches remcilaed on track,

I tegtcl 10 say that according to
the information so far available, 14
persons have lost their lives find

another B4 were injured.

On receipt of information, medical
vans were dpspatchecl Irojn Kaz.ipet,
Wardha and  Secunderabad. Asstt.
Divisional Medical Omcer, Bellampalh
alongwilh railway ana private doctors,
rushed to the sif«. Meanwhile, doctors
and nurses from ESI Hospital, Sirpur
Kaghaznagar reached the site to ren-
der medical assistance to injured.
Doctors from Singarani Colliery also
reached the site.

After being rend”r” first aid the
Injured were admitted in the hospital
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at  SirpuT Kaghaznagar, General
Manager accompanied by Head of
Departments, Divisional Railway Mana
ger and other senior railway officers
also proceeded to the site. Member
Mechanical Eiigineering and Member
ESagineering, Railway Board proceed-
ed to the site by air this morning to
ensure adequacy of reliel operations,

Ex-gratla relief to the next of kin

ol the deed and to the injured has
been arranged.

The Commissioner of Railway Safety
1& expected to commence his statutory
enquiry into this accident on 3-0-1981.

The section is expected to be restor-
ed by 8 AM. on 2-9-1981.

H.37 hrs.

ECONOMIC OFFENCES (INAPK.I-
CABILITY OF LIMITATION)
AMENDMENT BULL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Sir, on
behalf of Shri Narayan Datt Tiwari I
beg to move for leave to introduce a
Bill further to amend the Economic

Offences (Inapplicability of Limita-
tion) Act. 1974......
(Interruptions)
MR, DEPUTY-SPEAKER: Motion

moved is:

“That leavfe' be granted to intro-
duce a Bill further to amend the
Economic Offences (Inapplicability
of Limitation) Acts 1974,”

Shri Jaipal Singh Kashyap—are you
objecting to the introduction of this
Bill?

(interruptions)

MR. DEPUTY-SPEAKER: You are
yourself responsible for this, Mr,
Kashyap, are you opposing the intro-
duction of the Bill? . .,

(InterruptioTis) - *
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of Lim ttflfion)

MR. DEPUTY-SPEAKER: I am not
permitting anybody. Nothing will go
on record.

Mr. Kashyap, Others may please sit
down. Lrt us know the parliamentary

procedure ...

(/Titerm ptions) **

MR. DEPUTY SPEAKER: Let us
know what is the parliamentary pro-
cedure. Don’t record anything.......

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please.

SHRI NAWAL KISHORE SHAR-
MA (Dausa): I want to draw your
attention....

MR. DEPUTY SPEAKER: The
Member is already on his legs.......

SHRI NAWAL KISHORE SHAR-
MA: That is true. But I want to draw
your attt;ntion to the remarks naad«
by hon. Member, Shri Bagri.

MR. DEPUTY-SPEAKER: That ha*
not been recorded. Nothing goes on
record without my permission.

Mr. Kashyap, you please go ahead.
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* «Expunged as ordered by the

Arndt. Bill
SHRI  N. K, SHEJWAUfAB
(Gwalior): Sir, I rise oh a point of
order. What happened to matters
under 3777

MR. DEPUTY-SPEAKER:

come after the introduction
Bill.
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MR. DEPUTY-SPE.~KER; You are
opposing the introduction itself. So,
you need not go into details of it.
You go only into the constitutional
propriety of it.

SHRI JAI PAL SINGII KASHYAP:
1 will not go into them.
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MR DEPUTY-SPEAkKffRi Are you
opposing the introductioji of the Bill?

SHRI JAGPAL SINGHi I am op-
posing.

SHRI MOOL CHAND DAGA
(Pali): Mr. Deputy Speaker, Sir,
there is Rule 72. How can he make
a general speech?

MR. DEPUTY-SPEAKER: You
don’t go into the details. You have
only to restrict yourself to constitu-
tional aspects,
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MR. DEPUTY SPEAKER; He i«

ot>posing it constitutionally. Please

com plete your submission.
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Sir, both the hon. Members who have
raised the points have infact were con-
tradicting themselves. First of &I! Mr.
Kashyap said; —
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MR. DEPUTY
question is:

SPEAKER; The

“That leave be granted to intro-
duce a Bill further to amend the
Economic Offences (Inapplicability
of Limitation) Act, 1974

rfic motion was adopted,

SHRI CHARANJIT CHANANA
Sir, I introduce the Bill.

14.50 hrs.
MATTERS UNDER RULE 377

(i) Wab exercises by Pakistan
FORCES ON RiU asthan Border.
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